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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 03 of 2022

In the matter of :

Pushpakanta Nayak Applicant.
-Versus-

State of Odisha and Others ...Respondents.

COUNTER AFFIDAVIT FILED BY THE
DISTRICT COLLECTOR, JAJPUR,
RESPONDENT NO. 2,

I, Chakravarti Singh Rathore, aged about 33
years, Son of Harisingh Rathore, at present working
Collector of Jajpur district, Odisha, do hereby solemnly
affirm and state as follows:

1. That I am working as the Collector, Jajpur,
Odisha, Respondent No.2.

2 That I am competent to swear and affirm this
affidavit. I have gone through the present original
application and understood the contents thereof.

3. That the present original application as laid is
not maintainable and is liable to be dismissed.

4. That the present original application is also
devoid of merit and is therefore liable to be dismissed

with compensatory costs.
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5 That at the outset, I deny all the allegations,
averments and contentions urged in the present original
application individually and collectively, save and
except to the extent specifically admitted by me here in
below. Any allegations, averments and/or contentions
not specifically admitted, though not traversed, shall be
deemed to have denied.

6. That the present original application was filed
by the Applicant in this Hon’ble Tribunal praying for a
direction to the Tahasildar, Dangadi and District
Collector Jajpur not to extend the mining lease in favor
of private Respondent No.10 and further prayed for to
assess the environment compensation and enquire into
the illegalities of mining, accountability of
Government respondents and to seize the excavators
used for sand mining in Pankapal sand quarry.

7. That on 12.03.2015, the Tahasildar, Dangadi,
Respondent No.3 issued an auction notice inviting
applications from the interested bidders to participate
in auction of Pankapal 1 and Pankapala 2 sand quarry
as per Odisha Minor Mineral Concession (Amended)
Rule, 2014. Respondent No.10 had submitted his bids
in respect of both the sand quarry along with other
bidders and after scrutiny of all the bids, it was found
that the bid of Respondent No.10 was the highest bid in
respect of both the sand quarry. Due to delay in
obtaining the approval of mining plan and

environmental clearance, the lease deed for Pankapala

Rotisye

Chdeyor a2



I was executed on 08.10.2015 and lease deed for
Pankapala 2 was executed on 21.12.2016. As per the
Revenue and Disaster Management Department,
Government of Odisha letter no RDM-MMS-CLRFIC-
0003-2020-15040/ R&DM dated 02 May 2020, it was
clarified that the lease period should be attributed to 5
years from the date of execution of the lease deed as
per Rule 27 and 43 (2) of Odisha Minor Mineral
Concession (amended) Rules, 2014. Accordingly the
lease period the sand quarry of Pankapat-2 was
extended, whereas the lease period of Pankapal 1 was
expired on 05.10.2020 and the source is not operational
since 18.03.2020 due to water logging and Covid'19.
The lease period of Pankapal-2 was expired on
21.12.2021 and is not operational since then. The
Respondent No.10 had approved mining plan,
environment certificate and consent to operate etc. till
the expiry of both the lease. After expiry of lease
period, the Respondent No.10 has not operating both
the sand quarry i.e. Pankapal 1 and Pankapal 2.

Copy of the lease deed dated 19.8.2020, of
Pankapal-2 Sand Quarry, Copy of the relevant pages of
Mining Plan of Pankapal-I and Modifiled Mining Plan
of Pankapal-2 are enclosed herewith and marked as
Annexure-A/2 ,B/2 and C/2 respectively.

8.  That pursuant to the order/directions dated
17.01.2022 of this Hon'ble Tribunal, on 21.02.2022,
the Collector, Jajpur, Respondent No.2 has visited both
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the sand quarry i.e. Pankapal 1 and Pankapal 2 around
11.00 AM. along with Tahasildar, Dangadi,
Respondent No.3. At the time of visit, this deponent
found that the sand bed of Pankapal 1 quarry is water
logged and the sand bed of Pankapal 2 quarry is not
operational.

Copy of the field visit memorandum dated
21.02.2022. Factual details in respect of both the sand
quarry and Compliance of allegations are enclosed here
with and marked as Annexures-D/2, E/2 and F/2
respectively.

9. That your deponent craves leave to deal with
the averments/allegations made in the Original

Application in seriatim :-

A.  That the averments made in paragraph No.l of
the original application are disputed and denied. It is
also disputed and denied that the Respondent NO0.10
was operating both the sand quarry as on the date of
filing of present original application in this Hon'ble
Tribunal. It is humbly submitted that the lease period
of Pankapal 1 was expired on 05.10.2020 and the
source is not operational since 18.03.2020 due to water
logging and Covid'19. The lease period of Pankapal-2
was expired on 21.12.2021 and is not operational since

then.

B) That the averments made in paragraph No.2 of the

original application are disputed and denied. The
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Environmental clearance was issued in favor of the
lessee Sri Hemanta Kumar Sahoo, Respondent No. 10.
Lessee is responsible for compliance of terms and

conditions of Environment clearance.

C) That the averments made in paragraphs No. 3 of the
Original Application are disputed and denied. It is also
disputed and denied that the leseee had extracted the

sand with excavator.

D) That the averments made in paragraph No.4 of the
original application are disputed and denied. As per the
advertisement of Tahasil office letter dated 12.3.2015,
Pankapala 1 and 2 were auctioned as per Odisha Minor
Mineral Concession (amended) RULES 2014.
However the lease deed for Pankapala 1 was executed
on 08.10.2015 and lease deed for Pankapala 2 was
executed on 21.12.2016. As per the Revenue and
Disaster Management Department, Government of
Odisha letter No. RDM-MMS-CLRFIC-0003-2020-
15040/ R&DM dated 02 May 2020, it was clarified
that the lease period should be attributed to 5 years
from the date of execution of the lease deed as per the
Rule 27 and 43 (2) of Odisha Minor Mineral
Concession (amended) RULES 2014. Accordingly the
lease period of Pankapala 2 was extended up to
21.12.2021. Hence there is no mining beyond the

period of lease.
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All other allegations and averments made in this

paragraph are hereby disputed and denied.

E) That the averments made in paragraph No.5 of the
original application are disputed and denied. No
extension of lease period of any minor mineral source
has been done violating odisha Minor Mineral
Concession Rules 2016. It is also disputed and denied
that the Tahasildar, Dangadi, Respondent No. 3 has

attempted to extend the lease in question.

F) That the averments made in paragraph No.6 of the
original application are disputed and denied .The

details of the lease were displayed in the lease area.

G) That the averments made in paragraph No.7 of the
original application are disputed and denied. The

bridges is in safe distance from the lease hold area.

H) That the averments made in paragraph No.8 of the
original application are disputed and denied .As now
both the Sand beds are not operational, no
transportation is being carried out on the embackment.
Further it is submitted that no violation to embankment
zone has been done during operation of both the Sand

Quarries.

I) That the averments made in paragraph No.9 of the
original application are disputed and denied The safe

distance from embankment is maintained and no
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violation to embankment zone has been done during

operation.

All other allegations and averments made in this

paragraph are hereby disputed and denied

J) That the averments made in paragraph No.10 of the
original application are disputed and denied The claim

is purely speculative and without any factual merit.

K) That the averments made in paragraph No.11 of the
original application are disputed and denied. The
allegations are false, baseless, concocted and
fabricated and purely speculative. The applicant is put

to strict proof of the same.

L) That the averments made in paragraph No.12 of the
original application are disputed and denied. It is also
disputed and denied that the lessee had lifted the sand

in stream of river.

M) That the averments made in paragraph No.13 of the
original application are disputed and denied. It is also
disputed and denied that only a single Y form was used
for transportation of sand for whole day. The

petitioner required to put strict proof of the same.

N) That the averments made in paragraph No.14 of the
original application are disputed and denied . Regular
monitoring has been done by Tahasil administration as

well as the district administration.
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O) That the averments made in paragraph No. 15.16.17
and18 of the original application are disputed and denied.
As per mining plan manual, mining was done. Sometimes
machines were being engaged for making and
maintenance of haul roads and pulling sand loaded
vehicles, which were trapped in sand. Hence, it is
disputed and denied that the lessee had used machines for
excavation of sand.

All other allegations and averments made in this
paragraph are hereby disputed and denied..

P) That the averments made in paragraph No.19 of the

original application are disputed and denied. No temporary

permit was issued for mining of both the sand Quarry and
the Applicant is put to strict proof of the same.

Q) That the averments made in paragraph No.20 of the

original application are disputed and denied The claim is

purely speculative and without any factual merit. The
applicant has deliberately suppressed the period of leases
in question.

R) That the averments made in paragraph No.21 of the

original application are disputed and denied. The

Replenishment study has been made mandatory in 2021, as

per the Revenue and Disaster Management Department,

Govt of Odisha letter no. RDM-MMS-MISC-0089-

2021/R&DM 33966 dated 11.11.2021. Accordingly the

action has been taken by Tahasil office for first sampling

and geo-referencing have already been completed with

regards to Pankapala 2. However the study is an annual
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process with mandatory four sampling for final observation
,which will be completed in due time.

All other allegations and averments made in this
paragraph are hereby disputed and denied.
S) That the averments made in paragraph No.22 of the
original application are disputed and denied .The applicant
has filed petition against illegal mining in Pankapala 1,
Which is not operational since march 2020 and the
operation of Pankapal-2 was closed since 21.12.2021.

All other allegations and averments made in this
paragraph are hereby disputed and denied.
T) That the averments made in paragraph No.23 of the
original application are disputed and denied. Regular
monitoring and enforcement has been done by district
administration as well as the office of Tahasil, Danagadi.
U) That the averments made in paragraph No.24 of the
original application are disputed and denied. The
allegations  are false, baseless, fabricated and purely
speculative.
V) That the averments made in paragraph No.25 of the
original application, this deponents has nothing to
comments.
W) That the averments made in paragraph No. 26 and 27 of
the original application shall be dealt with at the time of

hearing.
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X) That the averments made in paragraph No.28 of the
original application are disputed and denied. Regular Night
time enforcement activities have been conducted and no
quarry operation has been observed during those visits.
Y) That the averments made in paragraph No.29 of the
original application are disputed and denied .The
allegations are false, baseless, fabricated and purely
speculative.
7). That the averments made in paragraph No.30 of the
original application are disputed and denied. Though the
advertisement was published for FY 2015-16 to 2019-2020
but due to delay in obtaining the mining plan approval and
Environmental clearance from the competent authorities,
the lease deed for Pankapala 2 was executed on
21.12.2016. As per the Revenue and Disaster Management
Departmen, Government of Odisha letter no RDM-MMS-
CLRFIC-0003-2020-15040/ R&DM dated 02 May 2020,
it was clarified that the lease period should be attributed to
5 years from the date of execution of the lease deed as per
the Rule 27 and 43 (2) of Odisha Minor Mineral
Concession (amended) RULES 2014. Accordingly the
lease period of Pankapala 2 was extended, which expired
on 21 december 2021. No illegal mining has been carried
out as alleged by the Applicant.

All other allegations and averments made in this

paragraph are hereby disputed and denied.
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Z.1) That the averments made in paragraph No.31 of the
original application are disputed and denied. In Odisha the
Paper Transit pass printed by Govt press having Govt of
Odisha Hologram are issued to lessee as per the prescribed
format of OMMC Rules 2016.

Initiative for technical intervention for illegally
tracking will be immensely beneficial. the Detail
Guidelines for implementation is under consideration and
will soon be implemented.

All other allegations and averments made in this

paragraph are hereby disputed and denied.
Z. 2) That the averments made in paragraph No.32 of the
original application are disputed and denied . In Odisha the
Paper Transit pass printed by Govt press having Govt of
Odisha Hologram are issued to lessee as per the prescribed
format of OMMC rules 2016.

Initiative for technical intervention for illegally
tracking will be immensely beneficial. The Detail
Guidelines for implementation is under consideration and
will soon be implemented.

All other allegations and averments made in this
paragraph are hereby disputed and denied.

Z.3) That the averments made in paragraph No. 33 of the
original application are disputed and denied The Detail
Guidelines for implementation is under consideration and
will soon be implemented.

10. That the averments which have not been

specifically denied by this deponent are hereby denied.

KA

Uhabvan an AL h]"‘



11. That the deponent carves leave of this Hon’ble
Court to file additional affidavit, documents etc., if
any, at the time of hearing.

12, That the facts stated above are true to the best

of my belief and knowledge and based on official

records.
IDENTIFIED BY PR Y
WM"M/L V
DEPONENT
Advocate’s Clerk
A.G.Office.

CERTIFICATE

Certified that due to non-availability of cartridge
papers, this counter affidavit has been typed on thick
white papers, which may kindly be accepted.

O “‘3“‘“\
Place: Cuttack AddLGovt. Advocate
Date: 7\ .3.2022
e vl 211, 03:2022.
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L ANNEXURE - \\D__

FORM - N

" i*.eat;m of Qruatry Lease [Seé : : B YRB ee ¢ | 2-C0 0

7(13)} e - RN ¢ T

B ey fule2 1
; R e
FHIS INDENTURE made this L&k Yhday of Atguss 3030 betwec., e G@WRNC}R- i

LASHA  Represented through Iahislidﬁ?r Danagads Namrate ModilOAS-]) 18 fHereinanc;
culied the “Lessor™) of the one part’

AND

temaria Kumar Saboo aged about 54 veurs S'o- Late Bauribandhu Sahoo of Vill'Po PS-
sakbapura Distriet Jagpur Odisha and occupation -Business i Herermafler called the “lessee”
st expression shatl where the context so adimis be deemed 1 include hic heirs
exeewors, adnunisirators, assjgnees) of the other part

WHEREASE the lesske has applied to the Competent Auathority concerned v 4
duarry lease for ordmary rivey sand (minor mineral) in aécordance wiith the provisions ol the
Odisha Minor Minerals Concession Rules, 2016 in respect of the lands deseribed in Part | of

the Schedule and hus 10 deposit a sum of Rs 4. 8? 350~ for one year as 3?@% alty Surface Rent
& Dead Rent .

AND WHEREAS the Competent Authority has communcated his approval o the
srant of lease on the teeme, covenants and conditions herematter contimed
NUSY TS INDENTURE wiinesseth as follows &

I'he Lessor hereby denuses o the lesses the land described 1 Part [ of the bchcc%w%z:ﬂ
tereimder written wnd Jdelineated in the map hereunto annexed vb}c‘ q}:‘

&\/-\09\
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The said demised pieces of tand shall be held by the lessee tbr a term of balance period

under Indiar Registration Act and Ud@sha Rt,g,mmuu.m Manual, subject to the terms,

convents, conditions herenafter prov wdcrd

IN WITNESS WHERFOF these presents have been excouted m manner hereunder
appearing the day and year first above written

The scheduls above referred 1o

PART-]
Location and area of the lease
Mouza -?‘ankapa!, Fiana No. 193 Jhata N&ZZ’-&, Plot ‘49.10‘?‘1 area A@aewls.&{l out of A¢.24%,58

g som- Neod
As per plan annexed and bounded

On the North by -Govt. land

On the South by: Govt Land

On the East ﬁy.-(}mrt- fand

And on the West b‘\-' -Govt lgnd
heremnafter catled as “said lands”

=3
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PART- 1]
Terms and cond itions of the lease

This lease is subject 1o the condivons lud down in rule 33 and also all other conditions

pertaming 1o lease as provided in the Rules.

|

£}

PART-11
Liberties, powers and privileges w be exercised and en joyed by the Lessee

o enter upon and use the land. desenbed 10 Part | of the Schedule during the rerm

hereby demised to ca 1on all operatuons Aecessary for extraction. collection, Stackng
- Processing, rmnsport dnd disposal of minor mincral/minerals leased in natural or n

processed/converted form.

To make roads, tram ways, instal] mac.hmr:nes fay eclecuc and telephone hine, on and

aver the said lands.

e use water from streams, watercourses and Springs in and upon the said lands 1o

natural state or by means of 11 pounding with the written permission of the Collector of

the district
PART-IV
Restrictions and conditions as to the exercise of liberties, powers and privileges in
| Part-i1

No land shail be used F: surface operations if ebjection s rased by the Competent
Authority or the Collector of the district 10 the effeet that use of the land wil] 2@9’
detritnental 15 public inferesy 3‘;

s rh .Ima‘l‘\'
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The lessee shall not cut or mjure apy tree in the leased area falling within
Reserved/Protected forest withoul prior permussion of the Divisional Forest Officer or

him in this behalf and upi}n payment of royaity and fees tor

the officer suthorized ¥

ct}mpcnsmer}: afforestation as may be sm%?iwg

The lessee shall undertake mining operation only in accordance with approved mining
plan or scheme of mining, as the case may be
The lessee chall not transport or store or cause to be wansported or stored any specified

minor mineral for the p of selling or rading otherwise than in accerdance with

these Rules and as may be specified under Odisha Minerals (Prevention of Thefl
Smuggling and Illegal Minmg and Regulation of Possession. Storage, Trading and

Transportation) Rules, 2007

PART-V
Liberties, powegs aud privileges reserved o the Stute Government

The State Governmentior any officer, or persons uuthorized by it in that behalf bas the
tiberty and power to enter nto and upon the leased area to carmy on amy operation in

connection with survey sampling testing.quarrying, processing,stacking and

transportation of mineral as may be deemed necessary M
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and surface rent at the rate prescribed in Schedule |

All payments relating 10 rents, rovalties. fees, ete., as provided under these rutes shalt o

paid 1o the Swte Governmernt free from ali deductions. ar the Distnies T reasuny Su!

Freasury and m such fnanner as the %‘wupe!em_;-\ulhurm may prescribe

For the pupose of omputing the royalty, the lessee shall keep correet account uf 1h.

mineral produced, stacked and removed. from the lease area and submit a retum 10t

Competent Authority and Director 1n Form K & Form P

The lessee shall pay rayalty in advance and the differential amount, 1t any, on computation

shall be peid by the end of the first fortnight ot cach h‘tli yearly period dunng the

subsistence of the lease,

The lessee shall pay surface rent in advance and not later than 15" January and 15 July of cacn

g : 31‘3 s

Signed by ¢ vmpetent Awhords Y ‘
For and on behalf of Governor of {wp%gﬁ’w%ﬁ?%b@%

In the presence of S o N h Man, VN _(_;ﬁ

AV (,, a NG =D !
J, <Rl B M TP g Sl

’\!yﬂ‘j ancr; Seomet "

it ¥ g
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ANNEXURE- & |
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9 (Under Rule 27-A(1) of OMMC (Amendment) Rules, 2014)
9
: MINING PLAN
9
o PANKAPAL-1 SAND QUARRY(B RAHMANI RIVER)
S |
° e Over an area of 18.00 acres or 7.284 hectares in
3' Village Pankapal under Danagadi Tahasil of Jajpur Dlstnct s
£ © Odisha 2
s
° g
o (PLAN PERIOD-2015-16 to 2019-20) :
9 |
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‘} ) :-.. l &
s
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el SHRI HEMANTA KUMAR SAHOO
Q .0 (Applicant)
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FORM-ZB
(See Rule 27-A (3) of the Odisha Minor Mineral Concession (Amcndmem)_ Rules, 2013%
MINING PLAN FOR WINNING OF RIVER SAND ( RIVER SAND/LATERITE
SLABS/MORRUM/ORDINARY CLAY/ROADMETAL etc.) FROM BRAHMANI
RIVER SAND BED PANKAPAL-1 UNDER ‘DANKAPAL PANCHAYAT, DANAGADI
TAHASIL OF JAJPUR DISTRICT.
(Category: B2)

L, Name & Address of the Leésce :  Sri Hemanta Kumar Sahoo
S/o.8ri.Bauribandhu Sahoo
Al/P.O- Jakhapura,Tahasil- Danagadi
Dist — Jajpur
State- Odisha
Email:hemantakumar(@rediffmail .com
Ph:9438569240(M)

2 Particulars of the area (Acreage, © . Name of the Quarry-
Boundary Description & Land ' Pankapal-I (Brahmani River) Sand Quarry
Schedule): (Attach location map Area—18 acres or 7.284 hectares
and surface plan showing the existing Land schedule is attached as Annexure-1V,
features of the area with counters at Boundary description is attached as Annexure- V.
2 m interval) Location Map- Ref. Plate no- V
- Surface Plan:-Ref Plate No.1l
3 Status of the Lessee A :  Private individual
(Private individual/ Private Company/ | '
Public sector Undertaking/ Joint sector
Under taking/ Others)
4. Period of Concession - . 2015-16 10 2019-20(Five years from date of
: grant/execution.
5. Mineral intended to be won : River Sand
0. Name, Address & Regn. No. 2 S'ri.T.P‘.Mohanty,
of RQP preparing the mining p]cm mih Bank Coloney ,Kanheipur
validity of Recognition Jajpur Road, Jajpur,
i AT TR e Phone: 9437379242
T E TR Registration No  : RQP/CAL/261/97-
. Date of Grant ~ : 19.05.1997
ValidUpto  :.17.05.2021

< [, P, Mohanty
HQ_P!CAU?.GHQT-A
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& Order No. & date of Competent
Authority granting the Concession . 748 of dated 30.03.2015
(Copy of the Order to be attached) : Copy attached as Annexure-1

8. If, forest area, whether forest clearance : The Quarry lease area comprises of
Obtained: (attach copy of forest revenue land, so no forest clearance is
clearance): - required.

9, Reserve

(Estimation to be based on‘the cxplc’:ratioﬁ,

If any, carried out in the area or on local

Parameters)
The area under reference featured in the Survey of India "l’bposheet No. 73L/1 and the area bounded
between the latitudes 20°53°08.51”N to 20°53°15.79”N and. longitudes of 86°01°34.16 ” E ©
86°01°49.26'E . The areais located at a distance of 59 Kum fiom the district head quarter Jajpur and is at a distance of
91 Km from the state capital Bhubaneswar. The quarry lease area belongs to recent quaternary River bed

deposits consisting of sand, silt, clay, gravel and alluvial deposits.
a. Physiography:

The Sand bed is on the ijcI' Brahmani. The River Br&lmmni rises near Nagri Village in Ranchi

district of Jharkhand at an elevation of 600 m and has a total length of 799 km. The river Branmni

P U U T U T TP Tl v ewoTewwew 1

and combined with river Baitrani feqms a basin which extends over 51822 sq'.Km. The independent

drainage of Brahmani is 39033 sq.km. The river systeﬁl outfall into theﬂ Bay of Bengal forming a
common delta area in the coastal plians.The important tributaries of Brahmani are the Karo.the
Sankh and the Tirka. The Brahmani River bed deposits near Pankapal represdm a gently sloping
terrain to almost flat with highest altitude of 22 mRL towards northern part where as the south-
eastern most corner shows the lowest altitude of 20 mRL having an elevation difference of 2 m. The

general slope is towards South-east. There is no human settlement within the quarry lease aree.

b. Regional Geology:

Geologically, the a;qlc;iqn"E‘Eﬁ'"b’élbﬁ@éi to Quaternary deposit from Holocene period WhiM
" located in the Brahmani River bed at Pankapal village, Tahasil- Danagadi, District- Bgla uox

The quaternaries overlie directly on the Tertiaries and are composed of youuer and ofier

alluvia. The sediments of older alluvia are grayish to brownish in colour, unfossilferous, but

FETETTTTETTTY
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contain calcareous concretions. Thin younger alluvial deposits of recent age ‘are found in the

flood plains and by the side of the river. They also consist of sand, silt, clay and gravel.

The quaternary consists of both the Pleistocene and Holocene formations spanning over a period
of about 1.8 million years up to the present time. They occur either exposed on the surface or
hidden beneath recent deposits. Devdas and Meshram (1990, 1991) have attempted to prepare a
generalized stratigraphic overview of the fluvial deposits 1r1 the inland and upland river basins.
Working in the deltaic and coastal l'egi.ons, Roy et al. (1988) have built up morphostratigraphic
units for the fluvial regimes and correlated them with their marine counterparts to evolve some

standard stratigraphic column.

Based on many earlier works e.g. Bharali et.al. (1991), Dash (2000). Mahalik (2000), Niyogi
(1970, 1975) a stratigraphic sequence of the Cenozoic group of rocks in Orissa, both in inland

and offshore areas is presented below:-

Stratigraphic sequence of Cenozoic deposits

y P UTUT U IT vl v dwvwwevw "]

Age : Nature of Deposits ol
E’ Holocene Recent Deposits, beach sand, younger alluvium, older alluvium,
g 1u.s1dual soils etc.
c% 'Pleistoccr}e Laterite, Bamute Chma clay, Residual deposits, marine and fluvial
deposits of Mah-anadJ delta, Toba Ash bed.
| UNCONFORM[TY !
Mio-Pliocene Barlpada bed, T ohpada Bed (in Puri Dist) |
UNCONFORMITY
E‘ Oligocene ‘Offshore areas, not present in Qns_hore areas
E UNCONFORMITY | ' N |
Eocene and . .. Lim;ston‘@ and clastics in offshore areas and Puri-Konark onshote I

~ J.ajpur Road = T.P Moh
RQP/CAL/ZB1/1Q7_4A
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c. Local Geology
The sand deposit in Brahmani River near Pankapal belongs to recent deposits of Ilolocene ab
sand, younger and older alluvium also belongs to the same age. The quarry lease area is occupied b)-' a
gently sloping to almost flat deposits of sand. The basement consists of Tertiary deposits and the
sequence of litho-units encountered in the auction hold area is as follows:

Sand

Alluvium
d. Lithology:

J
o
E .
P

P

e

:

P

P

The characteristic features of _.the litho units of the area are described below:

Sand: Grey to white sand deposits-is mainly covered with §.2 tof:gm thickness throughout
the quarry lease area and the average thickness of sand bed §:5m. Sand by definition is a
loose, incoherent mass of mineral materials and is a ;fnbduct of natural processes. These
processes are the disintegration of rocks and corals under the inﬂucnce of weathering and
abrasion. When sand is freshly formed the particles are usually angular and sharply pointed
but they grow gradually smaller and more rounded as they become constantly worn down by
the wind or water. Clean sand is indeed a rare commodity on land, but common in sand
dunes and beaches. | ,

The composition of sand is highly variable - ,depending on the local rock sources and
conditions, but the most common constituent of sand in inland continental settings and non-
tropical coastal settings is silica (s_iliéon dioxide or Si05), usually in the form of quartz which
because of its chemical ineftl;ess' and considerable hardness, is the most common mineral
resistant to weathering.

Alluvium: Alluvial deposits sometimes underlain by the sand bed with some clayey matier.
Resrve

The area is totally inside the river during rainy season for which the total area is
deposited by sand in each and every year. The reserve is considered through the cié'p'\;-sit

in the total area after the water'bodies .Normally the river water level is at 18 mRL in the

ysitgd-on al uvxal deposit Whll.h extend to a maximum depth of 1 to 1.5

i’
.al‘aled with clay . Depuldmg on the 51tuat10n at places the clay are more &
ich arenot .consuiered as reserve. The minimal clay & others are win during the e%p

'I..I__, :( : {2300 Wh

of sand and it is difficult to segregate on the othu particle contain only 4 to 5%.Hence '

‘(7 : N
Deputy Director

"~y Jajpur Road o L shohanty
BB oirAl iPR1IQT7-A
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there is no waste during mining. However the clay so mined in a laver ﬁ%&y
mine area. The reserve calculated is given below: _
Total area:- 7.284 hectares. Ai’[cr deducting the aaiet} zone area (0.825 ha), the effective
area is 6. 459 ha. About 30 meters of area at the beginning is consmtlmD of a small nala
and water and clay for which the effective area (6.459-3.459 ) = 3ha. The sand is
occurring as heaps and sand deposit is spread over around 3hectares .The sand
concentration is 1.5 meters. '
Total Geological Reserve: 30000 sq.mt x 1.5 m= 45000 Cu.m
Recovery 80% considering the others as waste.
Mineable Reserve = 45000 x 80% = 36000 Cu.m
Hen;e the reserve per annum is around 36000 cu.m. The reserve may increase /decrease
in subsequent years depending on the disposition of sand by the river.

10. Mining :

a. - Whether manual or semi-mechanized
or mechanized ' : The mining will be done by manual

opencast mining by using mdnual labourers
P} ~

Existing Mining Method:
The mining operation at Pankapal-1 Sand quarry has been started earlier and as a result of
which pit have been developed. 'lhe mode of the deposns geomorphology of the arca and
1s hydroiogmal condition are some of the factors that favours the open cast method of
it -Z-‘"'mmmg In this dcposﬂ_.,t{'le mmmgj is done by opemabt mining method by deploying the

‘ | \ EET}?%&(@ ‘f_' : ___ C«owvieees along with trucks. The sands are extracted, loaded and .

5 4 ansferred from plts to the users through trucks. The mining is done on 5111510 shift basis

b '—The loceﬂ man powe: has been cengaged in the mine for mining and sortm;_, purpose 6’;&‘;‘55\(

PP I M T P S VR VR VR VI VR I U I T I T T E R R TTT

] {i d m:
machine is also used for road making. )‘R‘ (‘JVC@O/
"f)
> N
_ 12 R‘\X\B‘N\ A
S iﬂ} :
Deputy Director &
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b. 1f semi-mechanized or mechanized,

number; type and capacity of machines -
to be used: Mnual method

¢. Whether drilling and blasting will'
be made use of, If yes, state monthly
quantity of explosive consumed : No

d. Benching pattern (Height x Width) - No bench as the heaps are maximum 2 m
height & mining is to remove heaps.

Face lay out (attach development plan):
The mining will be carried out from north to south gradually removing the heaps

@

from north to south .The method will be conti_nued each subsequent year. [f the sands are
heaped in each year by the river there is no such & to excavate from Idiffercnt sector or
from different benches. The work. will be stopped during rainy season when the river is
flooded with water. The working 15 considered from October to mid June each year or it
may extend dependinlg on the inrush of wéter. The devclopmefn for the ensuing five
years period (2015-16 to _'2019-20) has been proposed in the quarry. The year wise
develomﬁcnt plan & sections for five years have been provided vn a scale 1:1000 in
plate- I'V respectively. :
f. Quarry Floor Level (RL) at the end of the 'yezu' or period of the concession:

-During plan period, the quarry will be developed in the north part of the lease arca
and the mining will be progressed towards south from first year to 5% vear, The
production has been proposed in the quarry with a production target of 36,000 cu.m
/annum. The proposed pit dimension of quarry will be 312 m x 178 m x 1.5 m. The
quarty floor will be 20 mRL. The proposed pit.lay out have been shown in the

development plan and also in environment management plan (ref Plate IV & Plate — VI).

g, Quantity- Qimmmai—tm be won (Annua] Level of Production)

l ’-‘ k—‘} P R@a\éﬂ the present market demand, the year wise production schedule for ensuring [wctﬂyY\

y: yuar:, s has been fommldlbd ata steady and uniform rate of 36,000 cy.m for sand. The pr ouuutumﬁty (%)

i

been Laiculated and lepreswteci in cubic meter for all purpo-sa . Based on the pas

s .
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experience, the geo-mining parameters® taken in to consideration for

mine

planning are as follows:

Geo-Mining parameters Quantitative Description

. 80 %
Balance 20% waste inclusive of S%_an
which shall be generated during mining
and will be placed in quarry area itself.

Sand recovery factor

Generation of waste/rejects/mining

loss

_Benching pattern is not feasible in case
of sand mining .The maximum depth

of mining iskBn

Bench height

On the basis of the above data, year wise production of sand is estimated as per the following

formula: M =CLI

Where,

M "= Quantity of sand in Cu.m

C = Cross sectional area in square meters.

L. = Length of influence in meters. ._..
I . = Recovery factor of sand deposits.

The year wise production of sand and generation of waste during plan period are given in table

no.3 and table no.4 as follows:

Table No.3 YEAR._WISE PRODUCTION OF SAND DURING PLAN PERIOD

Year

Thickness

Recovery

Area Volume Production Tutai
covered | Sand bed | incum factor of sand in | Production
withsand | 4 (80%) Cu.im of sand in
heaps in 4 ' Cu.if
‘sq.mt -
30000 5] 45000 0.80 36000 36000
e, ' . -
2015-16 e . - L |
30000 1.5 435000 0.80 36000 36000
2" ¥, ; :
2016-17 X
! 30000 1.5 45000 0.80 36000 36000
3 Y, '
2017-18
0.80 36000 | 36000
0.80 36000 36000 | «)p;’;i?it
1,280,000 |




h.  Quantity of overburden to be removed
(Show location of such disposal in development plan) : Nil

i.  Whether heavy blasting to be adopted : No blasting will be required.
If yes, location of nearest habitation '
(to be shown in the surface plan)

j. Safety precautions to be adopted Safety equipments will provide to all
man power engaged.
k.  Brief description on the method of s

Procurement and storage of explosives  : Notapplicable
£, Waste disposal:
a. Location (sl1ow. in development Plan) - : Notapplicable
b. Area covered ' -1 Notapplicable
;. Environmental safeguards for such disposal : Not applicable
12, Mine drainage: Not applicable

(Give details of total make of water during dry.and rainy season and its method of handling)

13 Mineral Processing
(Give details ofprocessi_ng including sizing, Sorting,
generation of rejects/fines etc) : Not applicable

14. (a) No. of trees to be uprooted due to : , Nil
mining operation . L |
(b) Programme of Plantation - ¢ " The area is inside river so there is no
- plantation in the area. However plantation
will-be done in both side of the road passing
through village to quarry. -

15, Manpower .~ : Alltotal 40 persons inclusive all .

L W ey
incl
S,

Three numbers of supervisory personel

el
follows: . 4{‘&*&

\
= T.P. Mohanty
ROP/CAL/281/97-A
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Management (Supervising personnel):

Designation Qualification Nos.
Head mines Astt manager / Geologist as per 1
MCDR 1988
Supervisor -do-
- 1 3
| Office staff do - I

b.  Non- Supervisory (skilled, semi-skilled 5
& unskilled) : -+ Around 37 numbers of non-supervisory
‘personel’s will be employed.The details are
given as follows: '
(ii) LABOURERS(Skilled/Semi-Skilled/Un-Skilled)

Category Post ' Nos. Total

Skilled & ' 2 2
LDa.J-t “‘K .Sc.-.p.cw vilow

Semi-Skilled Pf“"" \ud\?&wusw 2 2
Unskilled : Labourers © S 33
Total . - 37 37
c. OMS
Average production of sand /annum : 36, 000 cum
Working days in the year . 210 days (ir; an average)
Production per day ' » B © 36000/210=171.42 Cum or say 172 cum
Output per man shift (0.M.S.) = =¥ Cum
(Expected) _ . ' Assuming the-O.M.S. as 5 cu.m the man power

‘requirement will be 172 cu.m/5 cu.m = 34.4 or
say 35 . Leave and other vacancy=2.So the total 37.

16. e omee;ah

i ?gﬁc‘ﬁ {qumrhty%p be

a. Foi &Gmestlc use . Used for consiruction purpose, the samiM

AT Lol

Pankapal-I will be sold to locai murke¥i
construction ol different upcorting L&/G/

D ' ; _111t1:15uut,tur(, in Kalinga Nagar hdublrm‘\)g' g&q/
ePUly Director Mine 16

dapur ko : m\\w\%{
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b.  For export
17. Mine Closure Plan:

area. Around 5000 cu.m of sand on
basis will be sold in domestic market

No material will be exported at present

(a) Describe the process/activities to be Undertaken for reclamation and

Rehabilitation in respect of the following:

Not required.

Mined out land: During plan period the mined out land will be 3.00 ha including road. The

aaiety zone all along the quarry lease area will be maintained so that the mining will not be

done outside the lease area .The sand heaps which are above 20 mRL are mined out

throughout the total area m_wmkmg months ofr a year then again after the refilling during

rainy season the mining will be taken up in subsequent year over total area. The area will

reclaimed naturally every year during rainy season .The river will carry sand and sediments

which will be eventually filled in the pits. No further reclamation proposal is required.

The existing land use as well as proposed land use of the area is given as below:

SL Type of Land Use

~ Area in Hectares |

No. E e ' :

' At Present (Existing) | At the end of Plan Period
1 | Areaunder excavation’ e 3.000

including quarry road |
2 | Nala,water and clay area 3.459 3.459
3 | Safety zone. 0.825 0.825
4 | Unutilized land 3.000 e

Total 7.284 7.284 _

ii  Waste/reject dump: Not required

iii. Topsoil stack and its utilization: Not required

(b) Financial assurance:
(To be furnished as a bank guaramee mn
respect of the area to be put to use at

Lhe rate o£ Rs per hectare)

_________ll

: The financial assurance will be submitted

' as decided by the competent authority. An

" undertaking by the 'i.IJpll(.,dIlt is enclosed

the purpose. .)\
A i[,’)( @d"g"

« T.P. Mohanty
RQp/CAL/281/97-A
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18. Certificate:

[/We the holder of Pankapal-1 Bramhani River Sand (type of concession) for River:
over 7.284 hects. of Pankapal under Danagadi Tahasil of Jajpur District hereby.solemnly affirm
that the plans and programmes in this will be scrupulously implemented by pﬁe;" we and [/we will
be strictly held responsible for any deyiation thereof. [/we also hereby certily that the provisions

of Mines Act, 1952 and Rules and regulations made there under along with the provisions of

e e s e e e e t; L ﬂ

Orissa Minor Mineral Concession Rules, 2004 will be strictly adhered to while implementing
this mining plan and wherever specific permissions will be required I/ will approach the
concerned authorities of Directorate General of Mines Safety and the State Government as the

case may be.

(Signature of the Concessionaire)

(HEMANTA KUMAR SAHOO)
Sto-Sri.Bauribandhu Sahoo
At/Po/P.S —Jakhapura ,
Via/Tahasil: Danagadi

Dist- Jajpur

- T.P.Mohanty ¢ wf&
RQPIC'AUZGHQ?—A
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UNDERTAKING

| hereby undertake to submit the financial assurance as decided by the competent authority
in form bank guarantee from any nationalized bank as and when required by the competent
authority. '

Place: Jakhapura | : Signature of the Applicant in full

Date: | ’L\ G‘d &3

fﬁiﬁ@ffffttw

(HEMANTA KUMAR SAHOO)
‘S/0-Sri.Bauribandhu Sahoo
At/Po/P.S —Jakhapura ,
Via/Tahasil: Danagadi

Dist- Jajpur

Deputy Director Min®:
~g,Jajpur Road ~

« T, P Moharty °
RQP/ICAL/I261/27,
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(Under Rule 28 (8) of OMMC Rule, 2016)

__ MODIFICATION OF APPROVED MINING PLAN
- of 5
£ PANKAPAL - Il SAND QUARRY

8 Over an area of 15.00 acres or 6.070 hectares in
F Village - Pankapal, Tahasil-Dangadi o
B of Jajpur District, Odisha

...

PLAN PERIOD- 2020-21 to 2021-22

Fon & on behalf of o8
SHRI HEMANTA KUMAR SAHOO & AED
At/Po/Ps- Jakhpura AP Sa At
Dist- Jajpur, A P
Odisha

Prepared by
AMIYA KUMAR BARAL
RQP/OD/004/2015

PLOT NO.: 304/2296, MRUTYUNJAYA VIHAR
NEAR INDIRA COLONY, SAMANTARAPUR
BHUBANESWAR-751002
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FORM-O
Preparation of Mining Plan For Quarry Lease by RQP
(See Rule 28 (4))  BHY
MINING PLAN FOR WINNING OF RIVER SAND (RIVER SAND/LATERITE
SLABS/MORRUM/ORDINARY CLAY/ROADMETAL etc.) FROM PANKAPAL-II (BRAHMANI)
SAND BED UNDER PANKAPAL PANCHAYAT TAHASIL OF DANAGADI, JAJPUR
DISTRICT.

(Category: B2)

1. Name & Address of the Lessee :  Sri Hemanta Kumar Sahoo
At/Po- Jakhapura
Tahasil-Danagadi
Dist — Jajpur
State- Odisha
2. Particulars of the area (Acreage, :  Name of the Quarry-
Boundary Description & Land Pankapal-II Sand Quarry
Schedule): (Attach location map Area— 15 acres or 6.070 hectares
and surface plan showing the existing Land schedule is attached as AnnexurelV,
features of the area with counters at Location Map is attached as Plate no- I,
2 m interval) Surface Plan is attached as Plate no- III
3. Status of the Lessee :  Private individual

(Private individual/ Private Company/
Public sector Undertaking/ Joint sector

Under taking/ Others)
4 Period of Concession : 21.12.2016 to 20.12.2021 (five years from
date of grant/execution) '
S Mineral intended to be won :  Ordinary river Sand
6. Name, Address & Regn. No. . Amiya Kumar Baral
of RQP preparing the mining plan with Plot No.304/2296,
validity of Recognition Mrutyanjaya Vihar,Near Indira Coloney
Samantarapur, Bhubaneswar-751002
Phone: 9778650348
Registration No : RQP/OD/004/2015
Date of Grant : 23.09.2015
Valid Up to : 22.09.2025
g Order No. & date of Competent 1‘0”'
Authority granting the Concession :  Lett No.747 dtd.30.03.15 & 90dtd.07.01. 2020
(Copy of the Ordclﬁ) be attached) . Copy attached as Annexure-1 & XII ?09/

@ 1 g 5&‘5
APPR @r’ \ (J’va; fb'v\m‘ Dﬂi?p_

ral

Deputy. Direcior Gaol RQP/OD/004/2015

Directoraic of ue.oiogv
Bhubaneswar
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8. If, forest area, whether forest clearance : The Quarry lease area com
Obtained: (attach copy of forest revenue land, so no forest clt
clearance): required.

9. Reserve 5

(Estimation to be based on the exploration,

If any, carried out in the area or on local

Parameters)
The area under reference featured in the Survey of India Toposheet No. 73L/1 and bounded
between the latitudes of 20°53°10” N to 20°53'17” N and longitudes of 86°01’ 19”E to 86°01’31”E. and is
located at a distance of 59 Km from the district head quarter Jajpur and is at a distance of 91 Km from the state capital
Bhubaneswar. The quarry lease area belongs to recent quaternary River bed deposits consisting of
sand, silt, clay, gravel and alluvial deposits.

a. Physiography:

The Sand bed is on the River Brahmani. The Brahmani River bed deposits near Pankapal
represents a gently sloping terrain to almost flat with highest altitude of 22 mRL towards northen
part where southeast corner the lowest altitude.The general slope is towards South east. There is no

human settlement within the quarry lease area.

b. Regional Geology:

Geologically, the auction area which is located in the Brahmani River bed in Pankapal of Tahasil-
Danagadil, District- Jajpur belongs to Quaternary deposit from Holocene period. The quaternaries
overlie directly on the Tertiaries and are composed of younger and older alluvia. The sediments of
older alluvia are grayish to brownish in colour.Thin younger alluvial deposits of recent age are
found in the flood plains and by the side of the river. They also consist of sand, silt, clay and
gravel.

The quaternary consists of both the Pleistocene and Holocene formations spanning over a period
of about 1.8 million years up to the present time. They occur either exposed on the surface or
hidden beneath recent deposits. Devdas and Meshram (1990, 1991) have attempted to prepare a
generalized stratigraphic overview of the fluvial deposits in the inland and upland river basins.

Working in the deltaic and coastal regions, Roy et al. (1988) have built up morphostratigraphic (ﬂ%

TR E R R R R R R

units for the fluvial regimes and correlated them with their marine counterparts to evolve SOW

Based on many earlier works e.g. Bharali et.al. (1991), Dash
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(2000), Mahalik (2000), Niyogi (1970, 1975) a stratigraphic sequence of the Cenoz 1§\gr0up )

rocks in Orissa, both in inland and offshore areas is presented below

S

Stratigraphic sequence of Cenozoic deposits

Age Nature of Deposits
E‘ Holocene Recent Deposits, beach sand, younger alluvium, older alluvium,
E residual soils etc.
g Pleistocene Iaterite, Bauxite, China clay, Residual deposits, marine and fluvial
deposits of Brahmani delta, Toba Ash bed.
UNCONFORMITY
Mio-Pliocene Baripada bed, Tolapada Bed (in Puri Dist)
UNCONFORMITY
E’ Oligocene Offshore areas, not present in onshore areas
E UNCONFORMITY
Eocene and Limestones and clastics in offshore areas and Puri-Konark onshore
Paleocene basin
Gondwana and Eastern Ghats rocks
c. Local Geology
The sand deposit in Brahmani River near Pankapal belongs to recent deposits of Holocene
age. Beach sand, younger and older alluvium also belongs to the same age. The auction area
is occupied by a gently sloping to almost flat deposits of sand.
Sand
Alluvium
d. Lithology:

The characteristic features of the litho units of the area are described below:
Sand: Grey to white sand deposits is mainly covered with 1m thickness throughout the
quarry lease area. Sand by definition is a loose, incoherent mass of mineral materials and is a

product of natural processes. These processes are the disintegration of rocks. When sand is
freshly formed the particles are usually angular and sharply pointed but they grow gradual%

smaller and more rounded as they become constantly worn down by the river water. B
%)
The composmoa =a£ is highly variable ,depending on the local rock sources and oy :g‘,\)‘e/
= ' 5
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conditions, but the most common constituent of sand in inland continental settings and nop

==

tropical coastal settings is silica(silicon dioxide or Si05), usually in the form of quartz which
because of its chemical inertness and considerable hardness, is the most common mineral
resistant to weathering.

Alluvium: Alluvial deposits sometimes underlain by the sand bed with some clayey matter.

Reserve:
The reserve has been estimated by considering the following parameters.

Surface area method has been adopted for estimation of reserve of sand in Cu.m.
The reserve has been calculated under proved category only

Recovery factor is established as per the actual field practice as follows.

Parameters Quantity
Recovery factor: - 100%

Out of total volume of excavation i.e. 100% is sand assumed to be marketable as
construction material.

Based on the above consideration & chosen local parameter, the reserve has been
calculated for sand by surface area method by multiplying total effective area with
thickness of sand in lease area to attain the volume and there by multiplying recovery
factor to attain the geological reserves in cu.m. The mineable reserve has been estimated
in same manner as geological reserve after allowing for loss due to mining, and safety of
mine working including 7.5m safety zone barrier all along the sand bed. Thus the
mineable reserve for Sand bed works out to 24540 cu.m. This quantity is existing quantity

and the same quantity will be replenished during subsequent flood/rainy season.

The total area is 15 acres or 6.070 ha. Out of total area an area of 1.82 ha is covered
under water So the effective surface area considered for geological reserve is 4.25 ha. After
excluding safety zone area 0.16 ha the surface area considered for mineable reserve is 4.09
ha.The thickness of sand zone varies from 0.4m to 0.8 m at places.So the average thickness

of sand bed is considered as 0.6 m for estimation of reserve.The geological reserve &

mineable reserve of sand quarry calculated under various categories are giviwwf%

no.1&2 respectively as follows: 4 wg"
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Table.No.1

GEOLOGICAL RESERVE OF SAND BED (EXISTING AT PRESENT) “

Category | Surface Thickness | Volume | Recovery | Reserve | Total Reserve
area in of sand in | of sand | Factor in Cum in Cum/Annum
Sq.mt mtr in Cu.m | (100%)
Proved 42500 0.6 25500 1 25500 25500
Total 25500
Table.No.2
CATEGORY WISE MINEABLE RESERVE OF SAND BED
Category | Surface Thickness | Volume | Recovery | Reserve | Total Reserve
area in of sand in | of ore in | Factor inCum | in Cum/Annum
Sq.mt mtr Cu.m (100%)
Proved 40900 0.6 24540 1 24540 24540
Total 24540
10. Mining :

a. Whether manual or semi-mechanized

or mechanized : The mining will be done by open cast

dry pit mining method.

The mining operation at Pankapal (Brahmani) Sand bed has been done earlier. The mode of

the deposits, geomorphology of the area and its hydrological condition are some of the
factors that favours the open cast method of minjng-‘. In this deposit, the mining will be

done by opencast dry pit mining method by deploying the manpower. The sands are
extracted, loaded and transferred from quarry to the users through trucks. The mining, 3

done on single shift basis. The local man power has been engaged in the mine . ,ﬁtﬁﬁ/
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b. If semi-mechanized or mechanized, In this deposit ,the mining is done B\g{ Wi
number, type and capacity of machines  manual opencast dry pit mining m\fﬁ‘n
to be used:

¢. Whether drilling and blasting will
be made use of, If yes, state monthly
quantity of explosive consumed . Not applicable

d. Benching pattern (Height x Width) : Benching pattern is not feasible in case of sand
mining. The maximum depth of mining will be
of 0.6 m or up to water table whichever is less.

e. Face lay out (attach development plan):
The development for the ensuing two years period ( 2020-21 to 2021-22) has been
proposed in the quarry . The composite year wise development plan for two years have
been provided on scale 1:1000 in plate IV respectively. The overall progress in mining will

be from south east to north west direction).

. Quarry Floor Level (RL) at the end of the year or period of the concession:

During plan period from 2020-21 to 2021-22 the production has been proposed in  the
quarry . The average production for these years will be around 12060 cu.m. At the end of
the plan period the quarry floor will be 21.4 mRL. The proposed pit lay out have been
shown in the development plan and also in environment management plan (ref Plate IV, &

VI).

g.  Quantity of mineral to be won ( Annual Level of Production) :

The applicant intent to excavate around 12 000 cu.m per annum basing on the
logistic and with availability work force/ laboureres. Based on the present market
demand, the year wise production schedule for ensuring five years has been formulated at a
steady and uniform rate of 12060 cu.m/annum for sand. As the sand sized particles will be
produced, the production has been calculated and represented in cubic meter irrespective

of the tonnage factor, to facilitate to get the correct quantity of sand. Based on the
past experience, the geo-mining parameters taken in to considcraw

mine plannmg are as Bws &/10\7/
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Quantitative Description

100%
Benching pattern is not feasible in
case of sand mining .The maximum
depth of mining is 0.6m

Geo-Mining parameters

Sand recovery factor

Bench height

On the basis of the above data, year wise production of sand is estimated as per the

following formula: M =CLI

Where,

M = Quantity of sand in cu.m.

C = Cross sectional area in square meters.
L. = Length of influence in meters.

I = Recovery factor of sand deposit

The year wise production of sand during plan period are given in table no.3 as follows:

Table No.3
YEAR WISE PRODUCTION OF SAND DURING PLAN PEROD
Year Surface | Thickness | Volume | Recovery | Production of sand
area ofsand in | in cum factor in cu.m /Annum
in sq.mt mir (100%)

4" year 20100 0.6 12060 1 12060
2020-21
5" year 20100 0.6 12060 1 12060
2021-22

Total 24120

The average production /excavation sand is 12060 Cu.m/ annum.

h.  Quantity of overburden to be removed
(Show location of such disposal in development plan) : Nil

i. Whether heavy blasting to be adopted: No blasting will be required.

P

If yes, location of nearest habitation
(to be shown in the surface plan)
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j.  Safety precautions to @; ﬁpted ; Safety equipments will be provided to workers. e(_;\'u%;
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k.  Brief description on the method of
Procurement and storage of
Explosives : Explosives are not used.

11. Waste disposal:
a.  Location (show in development Plan): No proposed dump has been suggested in the

quarry as there will no significant quantity of waste.
b.  Areacovered : There will be no provision for dumping within the quarry or river.
c. Environmental safeguards for such disposal : River sand will be automatically

reclaimed during flood or rainy season.

12. Mine drainage :
(Give details of total make of water during dry and rainy season and its method of
handling)
The surface run-off and drainage of the river will not be disturbed. Shallow depth
excavation towards the river has been proposed which will have negligible or no impact
on the mining process. Abandoned stream channels or terrace and inactive
flood plains has been chosen for mining. Stream will not be diverted to form

inactive channel.

13. Mineral Processing
(Give details of processing including sizing, Sorting,
eneration of rejects/fines etc)
Mineral processing is not required in case of Pankapal sand mining . The sand

excavated from the Pankapal sand will be used as construction material. The sand will
be supplied directly to the user as per the demand of construction materials.

14. (a) No. of trees to be uprooted due to . Nil
mining operation
(b) Programme of Plantation : Nil (ﬁ’%
15. Manpower . All total 9 persons will be employed in )“99(')\
quarry.

a. Supervisory: (inclusiyg of statutory
.9 ? @ ,_YO : Two numbers of supervisory personel %«D?/
e B

\, K09 P
A 14 (Aj—u,tﬂqx \Cuw]ar Dail"‘;';o

el Geolo Baral
Deputy. V" ¢ Geology ROPIANM~ =45
Directoraic 20109}
Bhubhaneswe




44

-

will be employed. The details ar G}

follows
Table.No.4
Management (Supervising personnel):
Designation Qualification Nos. Total
Manager As per DGMS norm 1
Foreman cum -do-
Mining Mate 1 2

b. Non- Supervisory (skilled, semi-skilled
& unskilled) . Around 7numbers of non-supervisory
personel’s will be employed.The details are
given as follows:

(ii) LABOURERS(Skilled/Semi-Skilled/Un-Skilled)

|
b
4
>
v
2
>
»
S
|
»
y
5
2
?
?
P
§
P
P

Category Post Nos. Total
Skilled Loading supervisor 1 1
Semi-Skilled Assistant Loading supervisor 1 1
Unskilled Labourers 5
Total e 7 7
c. OMS : 9cum
Total production during plan period : 24120 cum
Average production of sand /annum : 12060 cum
Working days in the year : 270 days (in an average)
Production per day . 12060/270 = 44.66 Cu.m or say 45 cu.m
Output per man shift (O.M.S.) : 9Cum

Assuming the O.M.S. as 9 cu.m the man power

requirement will be 45 Cu.m/9 cum =5 ,“0)"

e

et Soue—
(3 6?(5?0
15 __4J,u \l'.»v]m“ Lored
A@ Baral
Deputy. Direcior Gaology ROQP/IOD/004/2015

Directorate of Geology
Bhubaneswar




—
P,
o
>
9
9
v
v
-
v
v
?
N
®
¢
»
0
-
?
4
°
o
?
S
4
~
~
P
e

v

16. Use of Mineral :

(Specification and monthly quantity to be

dispatched be furnished)

a. For domestic use . For construction purpose the sand of
Pankapal will be used. Around 320cu.m of
sand on monthly basis will be sold in
domestic market.

b. For export :  No material will be exported at present

17. Mine Closure Plan:
(a) Describe the process/activities to be Undertaken for reclamation and
Rehabilitation in respect of the following

i. Mined out land: During plan period the mined out land will be 4.02 ha. The safety zone all
along the sand bed will be maintained as 7.5 meter width and which will
cover 0.16 ha. The area will reclaimed naturally every year during rainy
season .The river will carry sand and sediments which will be eventually

filled in the quarry . No further reclamation proposal is required.

The existing land use as well as proposed land use of the area is given in table no.5 as below

Table.No.5
LAND USE
Sl Type of Land Use Area in Hectares
No.
At Present (Existing) | At the end of Plan Period
1 Area under excavation 2.18 4.200
including roads
2 Area Covered under 1.820 1.820
water
3 Safety zone. 0.160 0.160
- Unutilized land 1.910 0.110
Total 6.070 6.070

ii.  Waste/reject dump:
There will be no proposed dump during the plan period so no reclamation and rehabilitation
measures have been suggested.

iii. Topsoil stack and its utilization M

There will be no generation of top soil in this quarry since the mining will be carried out % P

in river bed sand. (8
e
g
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(b) Financial assurance:
(To be furnished as a bank guarantee in
respect of the area to be put to use at
the rate of Rs. per hectare) : The financial assurance will be submitted as
decided by the competent authority,if
required an undertaking by the applicant is
enclosed for the purpose.

18. Certificate:

I/We the holder of Pankapal Sand quarry (type of concession) for River Sand over 5.058
hects. of Pankapal under Danagadil Tahasil of Jajpur District hereby solemnly affirm that the
plans and programmes in this will be scrupulously implemented by me/ we and I/we will be
strictly held responsible for any deviation thereof. I/we also hereby certify that the provisions of
Mines act, 1952 and Rules and regulations made there under along with the provisions of Orissa
Minor Mineral Concession Rules, 2004 will be strictly adhered to while implementing this mining
plan and wherever specific permissions will be required I/ will approach the concerned authorities

of Directorate General of Mines Safety and the State Government as the case may be.

(Signature of the Concessionaire)
W“R. Wiiragr QQLEO
(HEMANTA KUMAR SAHOO)
S/o-Bauribandhu Sahoo
Village/P.O: Jakhapura
Tahasil: Danagadi
Dist-Jajpur

4 'A. K. Ba ra'
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UNDERTAKING

I hereby undertake to submit the financial assurance as decided by the competent authority
in form bank guarantee from any nationalized bank as and when required by the competent
authority.

Place: T Signature of the Applicant in full
Date: ¢ :V\ 01,\ 20 . SERNUIN ry sy Saloo

Full name in block letters:
(HEMANTA KUMAR SAHOO)
S/o-Bauribandhu Sahoo
Village/P.O: Jakhapura

Tahasil: Danagadi

Dist-Jajpur tﬁt"”
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Green Tribunal Easter
around 11.00 Am I ;
accompanied by Tahasildar Danagadi visited
Brahmani River system under
observations:

3 &

On dated 21.02.2022

the

Pankapala 1 Sand bed

The sand bed is water logged, so no further

L

Pankapala 2 Sand bed

1.

o

The sand bed is not operational now, so

use of mechanical (excavators)

2. The sand bed is not Operational, so it is not poss
allegation of mining beyond lease ares.
3. The allegation of transportation

Pankapala 1 and Pankapal
Dnagadi Tahasil Based on my Visit I have made following

In mining

of sand by 200 Hywa truck

L with OA No 03 2022 of National
n Bench, Kolkata

Collector and District Magistrate Jajpur

a 2 sand bad on

Observation cottld be made.

it is not possible in
now.,

my part to ascertain the
ible in my part to ascertain the

per day could not be

ascertained as the sand bed is not Operational.

Date /6:3.2p3 2

Copy forwarded to Tahasildar

Memo no-a.id'.(:g. Date /£- 3. 2022

Copy submitted to Additional Governmengt Advocate, (Prabhu Prasad Mohanty)
Odisha, Cuttack for information and necessary action,

Memo nQ33.0.4. Date 16-e2 . 3 o‘g.}

Copy submitted to the Registrar, Hon'bie NG

kind information and niecessary action.

» Danagadi for information and necessary action,

A

Collector and DM
Jajpur.

O/othe A G,

éf/

Collector and DM
Jajpur.

T, Hastern Bench, Kolkata for favour of

a Ak
Collector and DM
Jajpur.



Y i ANNEXURE- E1D
Compliance report of 0O.A.NO. 03/2022/EZ

filed by Pushpakanta Navak Vrs. State of Odisha

FACTUAL DETAILS REGARDING PANKAPALA 1 & PANKAPALA 2 SAND
BED UNDER DANAGADI TAHASIL , DISTRICT-JAJPUR

There are 02 sand beds on Brahmani River system in Pankapala village under Danagadi
Tahasil named as

1. Pankapala 1

Land schedule
Mouza Khata no Plot no - Kisama Area
PANKAPALA | 224 | - 1089 Nadi AcrelRB.00

2. Pankapala 2

Bk Land schedule
Mouza Khata no Plot no Kisama Area

i PANKAPALA 224 1075 Nadti Acre 15.00

Both the sand beds were auctioned by Tahasildar Danagadi as per Odisha Minor
Mineral Concession (amended) RULES 2014 on 18.05.2015 for 05 year long term
lease (FY 2015-16 TO 1019-20) and Shri Hemanta Kumar Sahoo At/po/ps-
Jakhapura, Dist- Jajpur, Odisha was selected as the successful bidder and was
granted 05 year long term lease as per the Rule. Due to delay in obtaining the
mining plan approval and Environmental clearance from the competent authorities
the lease deed were executed on 08.10.2015 for Pankapala | and 21.12.2016 for
pankapala 2. Where as per the Revenue and Disaster management Departmen

=
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Government of odisha leiter no RDM-MMS-CLRFIC-0003-2020-15040/ R&DM
- dated 02 May 2020 it was clarified that the lease period should be attributed to 5
Yéars from the date of execution of the lease deed as per the Rule 27 and 43 (2) of
Odisha Minor Mineral Concession (amended) RULES 2014. Accordingly the lease
b;ériod of Pankapala 2 was extended which expired on 21 December 2021.

The lease period of Pankapala 1 was expired on 05.10.2020 but the source is
not operational since 18" march 2020 as the sand bed is water logged and Covid-19
lockdown. The pankapala 1 sand bed is water logged till now. The lease period of
- Pankapala 2 expired on 21% December 2021 and is not operational since then. :



ol ANNEXURE - F12
Compliance report of NGT 0.A.NO. 03/2022/EZ

filed by Pushpakanta Nayak Vrs. State of Odisha

In National Green Tribunal Eastern Bench, Kolkakta

Compliance of allegation of non-compliance of environmental norms as made by
petitioner is as under

1. Use of mechanical (excavators) when the permission is only for manual
mining (only through labour and no machine to be used for mining the
sand) '

Reply-

1 visited the sand beds along with Tahasildar Danagadi and other tahasil field
staffs on 21.02.2022 and found that as both the sand beds Pankapala 1 and 2
over Brahmani River system are not operational now it is not possible in my part
to ascertain Use of mechanical (excavators) in mining now.

2. Excess Mining than the permissible limit.

Reply -As per the Revenue and disaster management department Government of
Odisha letter no. RDM-MMS-MISC-0089-2021/R&DM 33966 dated 11.11.2021
first sampling and geo-referencing have already been completed with regards to
Pankapala 2 sand bed of Danagadi tahasil on 17.02.2022 and as per first sampling
and geo-referencing conducted on 17.02.2022 report total minable reserve of
pankapal 2 sand bed is 22730cum. While according to mining plan of the pankapal
2, the total minable reserve was 24540 and lessee was allowed to excavate 24120
between the period of FY 2020-21to 2021-2022. On such available data it is not
possible in my part to ascertain the excess mining allegation of the petitioner. The
study is an annual process with mandatory four sampling for final observation
" which will be completed in due time. After completion of all the four samplings the
~ scientific proof can be submitted.

The petitioner is required to put strict proof of the same. ,{p.l-“' R (
w,’&u
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3. Mining Beyond designated Area of Lease

Reply— As on my visit on date 21.02.2022 the sand beds are not operational so it
is not possible in my part to ascertain the allegation if mining beyond lease area.
Further as per the report submitted by Tahasildar Danagadi there is no mining
beyond lease area reported.

4, Sand mining close to embankment in violation of safety zone which is usually
1/5 of the width of the River so as to protect the embankment from the erosion
and breach excess mining to the tune of more than 200 hywa truck load /day
(one hywa is having load capacity of 16 cubic meter of sand ) and around 100
trips tractors (1 tractor is of cubic meters) which is 3200 cm/Day

Reply-No violation to embankment safety zone has as reported by Irrigation
Division.

As on my visit the claims made above regarding vehicles cannot be
ascertained as the sand beds are now not operational. The petitioner required

to put strict proof of the same.

5. waily mining Register not maintained and Transit Permits (Form Y) not given
to every vehicle and in few where Y form is issued are only to carry 3CM load
tractors while the Hywa Trucks used to earry 16 cm and this is being done is
collusion with Tahasildar and Revenue inspector

Reply- As on my visit the claims made above regarding vehicles and Y forms
cannot be ascertained as the sand beds are now not operational

Further it is submitied that as per the report of Tahasildar Danagadi the claim is
purely speculative and without any factual merit. Y forms of cotrect quantity
were found in vehicles during enforcement by Tahasil enforcement squad.

6. Mining Without annual Replenishment study and pre monsoon assessment has
not been done.

Reply- The Replenishment study has been made mandatory in 2021 as per the
Revenue and disaster management department Govt of Odisha letter ﬁO.(}%}R/I-

““,’J’Mw\
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MMS-MISC-0089-2021/R&DM 33966 dated 11.11.2021 and accordingly the
steps have been taken by Tahasil office Danagadi and first sampling and geo-
referencing have already been completed with regards to Pankapala 2 sand bed.
However the study is an annual process with mandatory four sampling for final
observation which will be completed in due time.

Further it is submitted that Pankapala 1 sand bed is water logged till now so the
replenishment study could not be carried out in this sand bed.

7. There has been no effective monitoring of quantity of sand excavated and GPS
tracking of vehicles, electronic Transit Pass, CCTV camera in mining site as
prescribed in sand Mining Enforcement and Monitoring Guidelines 2020.

Reply- In Odisha the Paper Transit pass printed by Govt press having Govt of
Odisha Hologram are issued to lessee as per the prescribed format of OMMC
rules 2016.

Though Sand Mining Enforcement and Monitoring Guidelines 2020 has been

formulated by Government of India, formulation of detail implementation
guidelines is under active consideration and is soon to be implemented.

In conclusion, I would submit that since the lease has already expired, some
elements of allegation could not be verified. But with the initiation of
replenishment studies ,we will be in a position to submit scientific figures, but
the same can be done only after completion of 4 rounds of survey is
completed.
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Between

\\_.S.N\Ng m@\gﬂ ~ Plaintiff
?L& = " Appellant/Petitioner

Q@\\ﬁ S Q%M \ - Versus -
TH @‘Q&s‘-‘-@:ﬁ o x : _

; 2 : Defendanthppo_s_ite party/

- : Respond entJCounter Pet_'r_ﬁoner.

Know all menby these presents that by this Vokalatnama® ‘
IWe &@wammwh SY‘-‘N?‘N \m\\\m\% SRS\ %u&\ |

22 =W\ Qo oK \Aaw\k}@\z(l\ RO, DI
Q@ SN Ran :;%N»\ N @ejb‘@““r\““\ m)\

Plaintiff/Defendant/Appellant/Respondent/P itioner/Oppositeparty
(r13he aforesaid Suit/Appeal/Case do hereby appoint and retain’ Sri AR
VRACHS ASINWORY, BWHh
Advocate(s) to appear for me/us in the above case and to conduct and prosecute or
defend the same and all proceedings that may be taken in respect of any application
connected with the same or any decree or order passed therein including all applications
for return of documents or receipt of any money that may be payable to me/us in the said -
case and also in application for review in appeals under Odisha High Court order and in
appllcatlon or leave to appeal to Supreme Court.

1We authorized my/our advocate(s) to admit any co-mpfomsse lawfully entered in
the said case.

Dated the 2\\ 2\ 2D

Received from the Executant(s).
Satisfied and accepted as | hold
no brief for the other side.

m e
Advocate . \)\7

Accepted

Advocate _ . - : ' ‘ B
Accepted '

Advocate
Accepted

Advocate SIGNATURE OF THE EXECUTANT(S)




